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(c) whether there is any preposal
to introduce monopoly procurement
of raw jute at economic prices in view
of the continued failure of the Jute
Corporation of India operations?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) A large carry over of raw
jute from the preceding year’s crop
combined with a good crop in the
current year depressed the prices of
raw jute. However, the JCI procure-
ed 8.42 lakh bales of raw jute to re-
duce the adverse effects of low
prices on the growers,

(¢) No such scheme is under con-
sideration of the Government at
present.
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Number of looms in handloom industry

1154. SHRY NARSINH MAKWANA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of looms in the
handloom indusiry, State-wise;

(b) the number of persons employ-
ed in this industry at »resent;

(¢) the concessions given to this
Industry by Government; and

(d) the arrangements to provide
them raw materials and to purchase
the finished goods?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
total number of handlooms in the
country are given State-wise in the
attached statement.

(b) The number of persens employ-
ed in the industry at present 1s €7
lakhs,

(c) Yarp used by handlooms in the
form of plain reel hank yarn has been
totally exempted from excise duty. In
respect of double hank cross reel yarn,

concessional duty is applicable in res-
pect of purchases made by the hand-
loom weavers cooperatives and the
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handloons development corporations.
The handloom cloth also enjoys certain
excise concessions with regard to pro-
cessed at processing factories owned by
handloom deveiopment corporations
and cooperative societies are totally
exempt irom excise duty Besides 60
per cent concessional duty is leviable
on handloom cloth when piocessed at
units belonging to an 1ndependent pro-
cessors’. The hank yarn is also exem-
pted from processing duty when further
processeqd in units belonging to ‘inde-
pendenl processors’.

2. Besides these tax concessions, the
Government of India also extend assis-
tance for the development of handloom
industry in the following ways:

(1) Loan asislance 1s given te indivi-
dual weavers through State Govern-
ments upto Rs. 180 in the case of cot-
ton handloom, Rs, 225 in the case of
silk handlooms and {or purchasing
shares 1n weavers cooperative societies,
Assistance is also given to State Gov-
ernmenty ty participate in the share
capltal of weavers cooperative societies
to sirengthen them. The 1otal assis-
tance provided so far under these heads
is Rs. 5.77 crores,

(i1) Assisiance 1s given to State
‘Governments to participate 1 the share
capital of ppex societies of hanuloom
weavers to strengthen the marketing
support to the handloom weavers coope-
rative societies. Similar assistance to
set up production cenilres and ouilet
marketing support to weaie:s outside
the coop, sector,

(iif) Total Central assistance is given
to handloom development corpoiations
and handloom weavers cooperatives to
set up processing facilities, both pre-
loom and post-loom. The totlal assis-
tance provided under this head is
Rs, 624 82 crores,

{iv) National-level fairs znd exhibi-
Hons gre conducted in different parts
of the county to promote the sale of
handloom goods and improve public
consciousness of the handloom goods.
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(v) Special rebate scheme of 20 per
cent is announced for 30 days in 4 yeat
and also during the national fairs and
exhibitions to boost sales of handloom
goods,

(d) Handloom weaverg are assisted
Mrough NCDC to set up cooperative
spinning mills to create a captive copa~
city for supply of yarn to the handloom
sector. The total assistance provided
in this regard 1s Rs, 8.20 crores for ex-
panding 13 mlls, modermsation of 9
mills and setting up 6 mulls,

Arrangement has been made with
ICMF to supply 23,000 bales of cotiton
yarn to the various State Government
agencies every month at market prices
10 eliminate the role of middlemen.

As regards marketing, there 1s no
direct purchase of handloom goods by
the Governmeni of India. However,
as already mentioned assistance 18
given to State Governments to streng-
then the share capital of apex market-
ing societies and handloom  develop-
ment corporations to increase their
purchases from the weavers coopera
tive socleties and individual weavers.
Also, the janaty cloth scheme being
implemented in 14 States and ! Union
Territory has helped to 1mprove the
marketing of handloom goods A sub-
sidy of Rs 1.25 per sq. intr, js being
paid by lhe Government of India for
janata clotp sorts of 40 counts and
below and 50 paise per sq. mtr. in res-
pect of cloth of 60 countis and lungies
During 1979-80, the anticipated produc-
tion of janaty cloth is 185 million sq.
mtr, which provides direct marketing
support to 4 lakh weavers,

Statement

Number of Handlanms ~State=toi,

{1 *0nos)
Name of the State Number of
Haudlooms
I 2
Andhra Prade h . 507
Karnutaka . . . 103




201 Written Answers. PHALGUNA 29, 1901 (SAKA) Written Answers 202

I 2
Kerala . . . . 90
Tamil Nadu . . . 550
Pondicherry . . . 40
R yjarthan . . . 142
Madhva Pradesh . . 53
Uttar Pradesh . . 500
Delhi . . . . 6
Bilhar . . . . 201
Orissa . . . . 07
Sikkim . . . . —
West Bangal . . 1
Goa . . . . Neu.
Gujarat . . . 34
NMoharashtua . . .l 3’5
Haryana . . . 50

1]

Himachal Pradesh | .

Jammu & Kashmir | . —
Punijab . . . . 21
Assam . . . 894
Arunachal Pradesh . —-
Menipin . . . 200
Meghalinva . . . 3
Mizorom . . —
Nagaland . . . Neg.
Tripima . . 123

—
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Propogal for resumption of business
operations by Coca-Cola and IBM

1155. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether there are any pro-
posals for resumption of business
operations in India by the multina-
tional corporations IBM and Coca-
Cola;

(b) whether these firms have sug-
gested further dilution of the provi-
siong of FERA for this pupose; and

(c) if so, Government’s reactiom

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (D).
No, Sir,

(e¢). Does mot arise.

Amendment to Industrial Development
ang Regulation Act to contrel pollution

1156, SHR1 P, K. KODIYAN: Wwil
the Minister of INDUSTRY be pleased
{o state:

(a) whether Governmeni are consis
dering a proposal to amend the Indust-
rial (Development and Regulation) Act
to make it obligatory on new entrepre-
neurs to take pollution control measures
right from the beginning when they
plan their projects;

(b) if so, when the proposed amend-

ment is likely to be brought before
Parliament; gnd

(¢) what are the minimym pollution
control measures suggested by Govern~
ment?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Cer.
tain amendments to the Industries

(Development and Regulation) Act are
under examination, among which are
proposals for measureg relating to pol-
lution control conditions being includ-
ed in industrial licences,

(b). The Bill is axpected t{o be intro-
duceq In Parliament in ils next session_

(c¢), Each State Government, in con-
sultation with its Stale Board for Pre-
vention of Pollution and Control, lays
down appropriate pollution control
standards, which may vary from State
to State, ag also from industry to
industry,
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